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• 
LEGISLATIVE ASSEMBLY. 

• Monaay, 24th January" DP1 • • 

• 
The Assembly met in the Assembly Chamber of the Council Houl. 

at Eleven of the Clock. 

ADDRESS OF H. E .. THE VICEROY TO MEMBERS OF THE LEGIS •• 
LATIVE ASSEMBLY. 

(His Excellency t~e Viceroy with the President of the Legislati'f8 
Assembly having arrived in procession, His Excellency took bis seat on 
the dais.) • 

B .•. the Viceroy: Gentlemen, it is my pleasant duty to-day to wel-
come you to the opening Session of the Third Legislative Assembly and to 
wish you well i~ the labours you are about to undertake. Since r last 
had the honotfr of addressing you, the elections have wrought their cTianges, 
but. although we miss the presence of some whose faces and names were 
familiar in the last Assembly and in the wider political life ot India. I am 
glad to see that many have returned. whose experience in previous Houpel 
will be of great value in the important deliberations which this Assembly 
will be called upon to undertake. 
To-day you meet for the first time in your new and pennanent home 

in Delhi. In this Chamber the Assembly has been provided with a setting 
worthv of its dignity and importance, and I can pay its aesigher no higher 
compliment than by expressing the wish that the temper, in which the 
public affairs of India Will be here conducted. may reflect the harmony 
of his conception. .  • 
As regards external affairs. there is only one matter to whicft it is neces· 

sary for me to refer. As Hon'ble Members  are aware, the situation in 
China has been the subject of grave anxiety. Attacks have recently been 
made on the lives and property in the various treaty ports of the mercantile 
communities. which include many Indian as well as British subjects. 
C.ertain Settlements have alread;v 'been evacuated under pressure and the 
property of the residents extensivelv plundered. Other and even more 
important areas are similarly thrf'atened. and His Majesty's Govemment 
hltvc reluctantly d'ecided that it is their duty to send reinforcements to 
China to protect the lives of those for whORe safety they are responsible. 
Having regard to the fact that Initia. is the nearest part of the \Empire in 
which forces are a Bilab~ . for imm()diate de at~ , tli, Govemment of 
-India have a~eed to co·opernte in thi!'l purely defensive antion hv ('ontri-
buting a contingent. including Indian troops. " 

• Public opinion throughout the world has  lately witneased the enlighten. 
ed action that has been taken to bring to an end the conditions of slavery 
previously existing in Nepal. Hon'bla Members will bave wt1Momed more 
recent ex\mple& ·of the same humane movAment. provided by the action 
of the xtan of. Ka.lat 'Within Lis t;errito~ and by the measures tAken only 
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last month by Government to stamp but slavery in some )f tne outlying 
territories situated· clase to the Bunnese frontier. 
A few mOilths ago I had the opportunity of visiting another of Indiaf. 

frontiers on the North-West, and of seeing for myself evidence-of the im-
proved conditions which there prevail. I trust that the policy which my 
Governtnent has been pursuing for t ~ last four years in Waziristan will 
continue to prove of benefit both to the independent tribes and to the ad-
jacent parts of British India. 
When I addressed the Indian Legislature on the 17th August last, I 

stated that the Union Government had agreed to hold a Conference at Cape 
Town with representatives of the Government of India, in the hope of 
reaching a satisfactory settlement of the Indian problem in South Africa· 
The delegation, appointed by my Government and generally acoepted 

by Indian opinion as representative, sailed for South Africa on the 24th 
November, arid on arrival received a. most cordial ivelcome from both the 
Government and the people of the Union. The Conferenc, was opened 
by the Prime Minister of the Union on December 17th and closed on Jan-
uary lath. As Hon'ble Members have seen from telegrams that have 
appeared in the Press, a provisional agreement has been arrived at betwe8ll 
the delegations of the Indian and Union Governmenta, which will require 
ratification by the respective Governments. • I 

Han 'ble Members will share the satisfaction of my Government that 
Sir Muhammad Habibullah and his oolleagues, again happily assisted by 
the devoted and unselfish labours of Mr. Andrews, should have luoceeded 
in reaching an understanding which, as we may hope, will lead to a lettl. 
ment of this long-standing problem. Those who recall the diffioulty that 
this question presented a few month. a·go will feel that the new upect 
which it has assumed r,ftects high credit on thOle who have repraaented 
the two countries in these discussions. Our delegation have ameady left 
South Africa and are due to arrive in Deihi on February 6th. Pending 
their return and the receipt of t e~ report, I am not in & position to maa 
any announcement regarding the provisional settlement that has been 
reaChed. . I~ is intended to publish the results of the work of the Confer-
ence simultaneously in botb countries, and in regard to the date of such 
publication we are bound to consult the wishes of. the Union Government. 
My Government will not fail to give the Chambers of the Indian Legis!a. 
ture an opportunity of discussing the matter at. the earliest possible 
opportunity. 
I now tum to tb.e announoement  made by my preliecessor on the 9th 

February 1926 in the Council of State conveying the decision of Bia. 
Majesty's Government to re-constitute the Royal Indian Marine as • 
combatant force, thus enabling India to enter upon the first stage of her 
naval. development, and ultimat,ely to undertake her own naval defence. 
Lord Reading pointed out, that much constructive work had to be done 
before the Ro:vuf Indian Navy could he ina\l~urated. I am glad to be. 
able to Bay that, (lonsidera6le progreRI! cnn already be recorded. The 
Bombay Dookyard hRS been bt:.aily engaged on the equipment of the De'P6t 
Ship, and only one sloo,!> remains to be acquired in order to complete 
theinitia.l strength in ships. Debits of recruitment, organisation and 
finance a~el'been vr'orked ou~ anp the most important of the proposal. 
of my Govemment under these heads are already in the han6:. of the 
SooretBt'y of Sta.tfl. The necessary' legislation' in Pariiament will "e carried 
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through,l h<1pe, early this y~. My.Government will then ~e in & position 
. to introd~e legisla.tion to pNvide for the discipline of the now force; aDd ' 
when that legislation is passed, the Royal Indian Navy will come into , 
existence. 

• 

• 
A recellt. event of outstanding interest has beeD the arrival in India of 

the Secretary of State for Air in the first of the grellt uir·liners sent out 
to this country by the Imperiul Airways Company. In so far 8S andia is 
concerned, this development of aviation marks the introduction into the 
country of u new form of civil transport. India. is & country of V8st 
distances, but avi8tion annihilates distance as it has hitherto been reckoned. 
The increased specd of air-tran.sport, coupled with the facilities which it 
offers for surmounting 'geographical obstacles, will be a potent factor in 
shortening the communication of India with other countries, and also in 
linking up her own widespread Provinces, thus drawing ·them more closel: 
together as members of a single nation. 

As the House knows, there are several financial and commercial matters, 
with which we are at present concerned. After a series of balanced budgets 
the Government of India may justly claim to have reached a strong financial 
position, with their credit firmly established both within and outside India. 
While securing this result, for which India. owes a reul debt of gratitude to 
the Hon'ble Finance Member, Sir Basil Blackett, Government have been 
able to abolwh ~e Cotton Excise duty, to reduce the sult·tax and to extin-
guish a conSiderable proportion of the Provincial Contributions. During the 
present Session, in addition to the annual Finnnce Bill, legislative 
measures will be laid before you to give effect to the principal recom-
mendations of the Currency Commission. 

A Bill will also be placed before YOI.I" based on the recommendations 
of the 'rariff Board aa regards protection to the IIteel industry. The 
. declared object of our protective policy is that \1ltimately the protected 
industries should be able to stand alone and fuce world competition 
unaided, and it is by this criterion that the ucc(~  or failure of the 
policy ... ill be judged. The remarkable progress made at J amshedpur 
Bince 1924 a8ords' reasonable grounds fOI' hope that, before many years 
have passed, steel will be m'ade as cheaply in India as in any. count!ty in 
the world, and that the need for proteot.ion will disappea,. But it is 
necessary, if capital is to be -attracted to the industry, that manufacturers 
should be assured for a reaBonably long period of the continuance of the 
basic duties applioablc to imports from all countries. The Board however 
are, I think, right in forecasting that after seven years the time will have 
come to review the position afresh. nnd ascertain, in the light of the 
c~rcum tance  then existing-not wlwther the industry dese!:Ves protec. 
tlon, for that question has been deoided-but whet.her it still needs it. 

The Tariff Board, which was speoially constituted to oonsider the claim 
to protection of the cotton industry, is, I understand, about' to submit 
its report. and my Government will seek to arrive at 8 prompt decision 
on the issues involved. • 

I turn now to topics of a more general character, which must necessarily 
ocoupy a prominent place in aU our thou8hts. . 

This Assembly is of partioular importance inasmuob .s within its Iff. 
time must be undertaken the Statutory enquiry, prescribed lip the Govet'D. 
ment of India Aot. This fact i. my oxcuse-if such be needed-lor 
apeumt fra;Jdy on BOme "'Peets of ·the seneral.8ituation. But, a..f. . . • • • 
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doing so. I desire to make my own position and that of any Governor 
Genera'! plain. 

As long a. the final control of Indian policy is constitutionally vested 
in the Secretary of State on behalf of Parliament, it is the 4uty of the 
Governor General, while he holds his office, to guide his conduct in con-
iormitY' with the general policy approved by the Imperial Government. 
Just as in J'arliament. however, Indian affairs are with foreign policy 
rightly held to be outside ordinary party controversies, so a Governor 
General as l:Iuch hall nt- concern with British party politics. It is his duty 
with his Government to seek faithfully to represent to the Imperial Gov-
ernment what he conceives to be India's interests, and he must count on 
the help of the Legislature to enable him to do this fairly. On the other 
pand, it is possible that he may be able t,o help India, by tclling those who 
represent her in her Councils, from his own knowledge, of the manner in 
which, and the angle from which, the judgment of P(I.l'liament is likely to 
he formed. 

I do not ignore the faCt thll.t there is u section of opinion in India. which 
rejects the right of Parliament to bo the arbiter of the fashion or the time 
of India's political development. 1 can understand that opinmn, I can 
acknowledge the sincerity of some of those who hold it,but I can devise 
no means of reconciling such a position with the undou8ted facts of the 
eituation. ' 

But there is another seotion of opinion which, while hesitating to prefer 
110 fundamental an objection to any right of Parliament to be the judge 
of these matters, would yet say ,in effect that it was indefensible for Parlia-
ment to exercise its judgment in any seDse hut that of granting to India 
forthwith a wide, if not a complete, extension of responsible power. 

The distinction between these two lines of criticism is narrow; for 
Parliament would be no real judge if its title were held to depend for 
sanction upon the judgment that it delivers, and it is scarcely poosible, to 
impugn its right to deliver a free verdict, without challenging its title 'to 
sit in judgment on the case. 

I. 
I have' not infrequently been t,old that the problem is psychologioo.l; 

and that manv, if not most. of our present difficulties in regard to pace 
and manner of advance would disappear, if it was once possible to convinoe 
India that the British people were sincere in their professed intention of 
giving India responsible government. 

It is difficult to know in what way one may hope to carry conviction to 
quarters w.hich remain unconvinoed. I have already stated my belief that, 
whether what the British people hllB sought and is seeking to do in 
Indhl will be approved or oondemned by history, their own inherit,ad 
qualities left them no alternative but to open to India the path in which 
they had themselves been pioneers, Qnd along which they have led and 
are leading the pepples, wherever the British flag is flown. 

Moreover, in the suceess of the attempt to lead a frienaly India towards' 
self-government, the seIf-intereft and the credit of Great Britain before 
the world are alike engaged, and' forbid her to contemplate with equanimity 
the failure to achieve 8 purpose whioh has been so publicly proclaimed. 
Evert Britisb.",party in a succession of Parliaments, elected on the widest 
franchise, and therefore representing in the widest possible map.ner the 
British people, has pledged itself ~ the terms of tJle 1917 Declaration. 

~ f 
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They have implemente1 thoseeterms by legislation, and thus given praotica.l 
proof of sidtlerity by introducing wide and far-reaehing changes into the 
structure of Indian Government, 

From those undertakings no British party can or will withdraw, und, 
although thfl British race may IlKlk many excellent qua.lities, they cm afiord 
to remain unmoved by charges of bad faith, which their whole lUstory 
denies. 

But, it is said, the alleged sincerity of Parliament receives practical 
contradiction on the one hand by arbitrary executive acts such as the 
detention of certain men without trial in Bengal, pnd on the other t:y 
the reluctance of Parliament to give a firm time-table for the completion 
of its loudly profesBed purpose of making India herself rcsponsible within 
the Empire for her own government. The first question concerns the. 
exercise of that executive responsibility which must rest upon any 
administration, however constituted; and, though I am we'n aware of 
its political reactions, it is a question which must be dealt with on its 
merits, und'has no direct rela.tion with the general.question of constitu-
tional advance, ]<'or constitutional forms may vary widely, but the. main-
tenance of law and order is the inalienable duty of all those on whom falls 
the task of government. And indeed the action, of which complaint 
is made, is sole'Jy Jlue to the fact that Government hilS had good reason 
to believe t a~t o e now detained had rejected the way of constitutional 
agitation for that of violent .conspiracy, and that to put a term to their 
dangerous activities was essenti&l. 

I share with all Honourable Members the desire to see an end 1.0 the 
necessity for the continuance of these measures, but the guiding principle 
in this matter must, and can only, be the interests of the public safety. 
Nor is the ma,tter one that rests wholly or mainly in the hands of Govern-
ment. Before releases can be ssnotioned Government must be satisfied 
either that the c,mspirncy has been 80 fllr suppre!lsed that those set at 
liberty, e"'n if they 110 desired, would 1:e unah'Ie to Tevive it in dangerous 
fonn, or if the orgnniFlRtion for conspiracy still exists, that those releasad 
would no longer wish to employ their freedom to resume their dangerous 
activities, Government ha.ve a,)wRYs made it clen'r, and I re e~t to-day, 
that their sole object in keeping any men under restraint is to prevent 
terrorist outrages, and that they are prepared to  release them the moment 
they are satisfied that their release would not defeat this object. 
The other main ground for challenging the sinoerity of Parliament is 

based, 88 I have said, upon the general method of approach that Parlia-
ment has adopted towa.rds the problem of Indian constitutional develop-
ment, and as regards this, I wish to speak more fully,. ,  . 

Those who are all%ious to see oonstitutionaJ advance must either 
coerce Parliament or con i~oe it. I cannot emphasise too strongly that 
in this matter they aTe not likely to succeed in coercing farliament. and 
taat Parliament will resent the attempt to do so, under whatever shape 
the attempt is made. Moreover, it must inevitably be' gravely di uie~e~ 
I:y language, which appears to be inspired b,. hostility Dot only to leglt!-
mate British interests, but also to the British oonnexion. Nor is ~. 
feeling on the part of Parliament the mere selfish desire to .io p.ower 
that it is 10metiD)es represented. Parli~ believes. and in my Ju~ . 
ment rightly, that as it has been pla!l8d by history in • poaitiOl1 to gui4e .. . . 
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and asSiBt India, it would be dennitely defaulting on theBe otligatioDB if 
it surrendered its charge before it was satisfied that it could be safely 
entrusted to -other hands. 

Parliament therefore wil1 be rather inclined t~ examine the practical 
sueces, or otherwise that has attended the attempt it ha,s made to solve 
the problem. It will be quite ready to believe that there are features 
in the present arrangements which can be improved-and it will be 
ready to improve them. What it will not understand is the line of argu-
ment whioh says that, because the present foundations for future respon· 
sible government are' alleged to be at fault, this is necessarily to be 
remedied' by immediately asking those foundations to bear the entire 
r weight of the whole edifice we desire to build, 

When Parliament invites India to co-operate in the working of the re-
fonned constitution, it does not invite any Indian party, as it was aut '~ri  

tatively stated the other day, to lay aside for the time being its demand 
for Swaraj; it does Dot desire that any party or individual should forego 
the frebst and fullest right of criticism and constitutional opposition to 
any action that Government may take; but it does invite !ii'dian political 
parties to show whether or not the ultimate structure, which Parliamen't 
is seeking to erect" is one suitable to Indian conditions sf!!l Indian needs. If 
it sees any large section of Indian opinion, however oc~l in its desire 
to further the cause of Indian self-govornment, steadily adhering to the 
determina.tion to do nothing but obstruct the machinery with which India 
has been entrusted, Parliament is more likelv to see in this evidence that 
the application of Western oonstitutionnl  practice to India may be Inistaken 
than proof of the wisdom of immediate surrender to India of all its 
own responsibility, It is therefore a. matter of satisfaction that 0. considijr-
able part of the political thought of India. hilS not allowed itself to be dis· 
suaded by criticism or opposition from endeavouring to work the new 
oonstitution with constructive purpose. ThQse who so guide their action 
are in my judgment prqving themselves t.he true friends of Indian consti. 
tu\ional . development. . .. 

Parliament is likely to judge these matters as a plain question of 
practical efficiency. It will be less interested in the exact legal and con-
stitutional rights granted by the reforms to the Indian Legislatures than 
in the extent to which these Legislat.ures have reAlised their responsibili-
ties and duties. It will be quite wii!ing to recognise and make allowance 
for the limitationsplnced upon Legisl!ltures by the existing constitution; 
but, it will be genuinely puzzled and disappointed if it finds that a good 
part of ten years has been wBsted in a. refusal to pIny the game because 
some of the players did not like the rules. Propaganda in favour of a!ter-
ing the rules in the early stnges of the game will have little effect on the 
mind of Parlia~ent, but. on the other hand, it will certainlv be infiuenced 
if it finds the Indian Legialatures exercising their responsibilities, albeit 
limited, in a spirit of service to India, and tacitly Assuming always tha.t 
their real responsibility is gfaater than that which is expressed in any 
Statute. 
"'!'I 

"-
For Parliament has spent,. u~d  of years in perfecting its own con-

Ititution, mid' knoWB .e!1 wen that it hRs only grown intlo whatAt is to.day 
by the steady use and eztensicm Qf t~e power, .t first limiVd, but by 



B. K •. m' VIOKROY'S SPKBOB. -49 
• • • 

custom and precedent const:ntly expanding, which it contained. There 
was a time -in Canada., when the religious differences between Protestants 
and Roman Catholics were supposed to constitute an absolute bar to full 
self-government; but after a few years, owing to the good -sense of the 
Canadian Lttlgislature, the very real powers of the British Parliament to 
intervene were silently allowed first to fall into desuetude and tien to 
disappear. Parliament knows too that it is by this means that everyone 
of the Dominions has obtained fully responsible self-government, finally 
leading, as we have seen at the last Imperial Conferenoe, to a wide revi-
sion of the letter of constitutional relations previously prevailing between 
the several Governments of the Empire. 

What then is the position? 

If we concede, as I ask we may, to British and Indian peoples sinoerity 
of purpose, we are in agreement on the fundamental matter of the end 
we desire to reach. There may be, and is, disagreement over the ways 
and means of reaching it; but it is surely a strange distortion of perspec-
tive if we allow our conduct to be unduly influenced by differences on 
issues, which are after all only incidental to the main issue on wliich we 
are agreed. 

Here, ns i~ otaer human affairs, evolutionary progress can be realised 
in two different ways, between which we have constantly to make our 
choice. Either we can search out points of agreement, in £he final pur-
poses which inspire thought and action; or, rejecting these peaceful coun-
sels, we can fol!ow the way of conflict where agreement is forgotten, where 
disagreements are exaggerated, and where the fair flowers of mutua.! 
understanding and trust are overgrown by the tangled weeds of suspicion 
and resentment. In many directions and throughout many centuries the 
world has made trial of the last, and, in sore disappointment at the 
results, is coming painfully to learn that the way of friendship may be 
at once tl!e more noble and the more powerful instrument of progress. 

• 

I have thought it right to say so much, because I am deeply' impre,lecl 
with the gra:vity of the situation and with the neoessity that h\s upon us 
all of facing facts. I am conscious that much that I have said may 
evoke criticism and excite opposition; but I hope that I may have succeed-
ed in saying it in words that will not wound the legitima.te susceptibilities 
of any. If in this respect I have anywhere gone a.stray, and employed 
language which has falsified my hopes, I would here ezpress my genuine 
regret. But believing 8A I do that what I have said is true, I should 
think myself to have been lacking in my duty, if I had been deterred. 
from ·telling this Assembly frankly what I conoeive to be the truth, from 
fear that it might sound unpleasantly upon their. ears. 1£ were better to ~e 
blamed for saying unpleasant things if t,bey are true in time, than to ~e 
condemned for saying them too late. I think it is esslRltlal that Indul 
l'Ibould clearly appreciate some of the factors which will be powerful to 
influence the mind of Parliament. I hav, sought, so far BB my own 
experience and knowledge on these matters is of any worth, to l~e 
India in possession of them, !lnd I earnestly hope that, in the time wbich 
wnJ elapse before tbe Statutory enquiry, events may follow stJetl a course 
as may cOi,vince both Jndin and Grf'at Eritaln that it is p08sibl.e for them 
harmoniously to work Jogether for the .con9ummatioD of their comm011 
hopell. • 


	001
	002
	003
	004
	005
	006
	007
	008



